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DETENTION AND RELEASE OF MEMBER

The following wireless message dated 8.6.95 addressed
to the Hon'ble ‘Speaker, Delni vidhan Sabha from the ;
Deputy Commissioner of Police, North-West Distt., Delhi was
received on 9,6,95 = A Bt S s

"A 'case has been registered vide FIR No. 189/95 DTD

'8/6/95 u/s 186, 353, 332, 427/34 IPC P.S. Rohini on.

the complaint of Shri 'Bhaghwan Singh Rawat.Supdt, DEST,
Sector-8, Rohini:against Shri Jai Bhagwan, M.L.A. .

: (Badli Constituency) Delhi and others. Shri Jai Bhegwan
has been arrested in this case at 2,3C P.M. on 8,6.95
and released on bail:-at 2,35 .P.M. on 8.6,95.,% -~
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